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sttendance certificate dated 6,5,94 at page 18 of the
DA, it does appear that the applicant was engaged e
only as an Apprentices This fact is also born out

from the documents filed by the respondents ia their :
reply, The applicant bases his case on some other
attendance certificates issued by the Assistamnt
Bngineer(Panchayat) Govt. of NCT of Delhi, which

describe him as Work Assistant but unless he caa;“
furnish any document to show that he was indeed
appointed as a Work Assistant, we do not find it .
possible to grant the relief prayed for by the .
applicant/ o

3, . Under the ci_.réumstance, the OA fails and 1s

dismisseds No costsd
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